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,An Act to fa,c:lhta,te the Internatlona] Clrcula,-.

tlon of M otor Vehmles

WHEREAS it s expedlent to authorise the G‘rover- C
nor General :in Council to make tules to- give
effect to any Convention for facilitating - the Tnter-
national eirculation of motor vehicles; It is hereby
enacted as follows :— |

1. (1) This Act may e called the Motor Vehlcles___. '

Internatlonal Circulation Act, 1912.

(2) Tt oxtends to the wholo of Britich Tndia,

1nclud1ng British Baluchistan, the Sonthal Parganas ‘

and the Pargana of Spiti.

2. In this Act the expression motor Vehlcle ”
includes any vehicle, carriage or other means of con-
veyance propelled, or which may be propelled, on a -
road by electrical or mechanical power elther entnely ’
or partially. ~ :

3. The Grovernor General in Oouncll may make ‘

rules for all or any of -the followmg' purposes, SN

namely —
(z) for the grant and authentlcatlon of any
‘travelling passes, certificates or authori-
‘,tles for the use of persons temporarily
taking their motor vehicles out of British
India, or to drivers of such vehicles when -
proceeding out of British India for the
purpose of driving such vehicles, and

(44) prescribing the conditions subject to which

motm vehicles brought tempomrﬂy into
British -
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" British India by persons intending to :
~ make a temporary stay there may be pos-
_sessed, used and driven. TR

4. All rules made under section 3 Yioation -
lished in the Gazette of India, and on such publica~ ggee ot -
~tion, sha_ll have effect as if enacted in this Aet. -~ - - p‘gbl‘igaﬁou. ‘

' 5. Nothing in any enactment made by any Exclusion of
authority in British India or in any rule made there- other laws.
~under relating to— -~ I o

(a) the registration of motor vehicles,

' (b) requiremeuts as to construction or equipment

( of such vehicles, or e

(¢) thelicensing or qualifications. of drivers of

such vehicles, ~ .

shall apply in the case of any motor vehicle such as
is referred to in clause (i) -of section 8 or of any per- _
_son possessing, using or dfiving the same, provided

" that the requirements of any rule made under the said

clause and applicable  to such vehicle or person are ‘
- complied with.



